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APPROPRIATION (RAILWAYS) BILL, 1985

AND

APPROPRIATION (RAILWAYS) NO. 2
BILL, 1985

[English?

SECRETARY-GENERAL : Iy
on the Table the following Bills which bave
been returned by Rajys Sabha with recom-
mebdations :—

1. The Appropriation (Railways) Bill,
1985,

2. The Appropriation (Railways) No, 2
Bill, 1985.

19.00 hrs.

CONSTITUTION (FIFTY-SECOND
AMENDMENT), BILL—Contd.

(English]

MR. SPEAKER : Now we take up the
Bill Ciause by Clause,

Before 1 put Clause No. 2 to
the .vote of the House, this being a
Constitution Amendment Bill, voting has to
be done by division. Let the lobbies be
cleared.

Now the lobbies have been cleared.
There are no amendments given notice of to
clauses 2, 3, 4 and 5. If the House agrees,
1 will put all these Clauses together to the vote

of the House. The result will be applicable
to each of these Clauses......

SEVERAL HON, MEMBERS : Yes.

MR, SPEAKER : Now 1 put Clauses
2,3,4and 5 together to the vote of the
House.

The question is :

“That Clauses 2, 3, 4 and 5 stand part
of the Bill",

The Lok Sabha Divided :

JANUARY 30, 1983

(S2nd Amdr.) Bill

19,04 brs,
[ Division No. 2 ]
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